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This original application has been filed
by Shri =~ A.K. ' Mittal. The applicant has
chaliengedé the order of transfer. Mr - B.K.

~ Sharma, learned Railway Counsel submits that the
applicant has since exbired on 20.3.98. As it is

a transfer matter the right to sue does not

survive. Therefore, the application has become
infructuous. The application 1is accordingly
disposed of. '
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